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Petition(s) for Special Leave to Appeal (Civil) No.13880/2004
(From the judgenent and order dated 09/12/2003 in WP 14146/ 03
of the H GH COURT OF A.P. AT HYDERABAD)
GOVERNMENT OF A . P. & ORS. Petitioner (s)
VERSUS
MOHD. NASRULLAH KHAN Respondent (s)
( Wth Appln(s). for c/delay in filing SLP and with
prayer for interimrelief and Ofice Report )

Date : 13/09/2004 This Petition was called on for hearing today.

CORAM :
HON BLE MR, JUSTI CE P. VENKATARANMA REDDI
HON BLE MR JUSTI CE P. P. NAOLEKAR

For Petitioner (s)Ms.D. Bharathi Reddy, Adv.

For Respondent (s)Ms. K Amareshwari, Sr. Adv.
M. B. Ramana Murthy, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

The respondent is represented by counsel M. B. Ramana Murthy and he seeks time for filing cou
nter affidavit. Four weeks’ time is granted for the purpose. Two weeks' tine thereafter is gr
anted for filing rejoinder, if any. The counsel for the respondent states that he will be fil
ng Vakal at nana t oday.
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